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Heard Mr, P,K,Padhi, learned Counsel

appearing for the Applicants and Mr.A,K,Bose,

Order dt.29.04,.2003

learned Senior Standing Counsel; on whom
a copy of this Original Application has

already been served,

2. Non-consideration of the grievances
of the applicants( for providing a
compassionate appointment) is the subject
matter of grievance in this case filed

under Section-=19 of the Adninistrative

Tribunals' Act,198 5.%
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grievance)

Respondents to reconsider the grievances of
the Applicants( for providing compassionate

a period of 120 days

date of receipt of a copy of this

4, With the aforesaid observations
and directions, this Original Application
is disposed-of, i
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